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Particulars to be examined Endorsement as to result of Examination
1. lIs the appez;l ;;n;);ént.?—* \‘54:"5
2. (a) Is the application in the prescribed form ? \Dﬁ—é)
(b) Is the application in paper book form ? '5"3

(c) Have six complete sets of the application

been filed ?
ey
3. (a) Is the appeal in time ? -
(b) f not, by how many days it is beyond —
time ?
- (c) Has sufficient case for not making the
application in time, been filed ? -
4. Has the document of authorisation,Vakalat- R
nama been filed ? >
5. s the application accompanied by B. D /Postal- \/’}’I’g
Order for Rs. 50/-
6. Has the certified copy/copies of the order (s) \.)g 3
against which the application is made been ’
filed ?
7 (a) Have the copies of the documentsjrelied . &>
upon by the applicant and mentioned in )
the application, been filed ?
i T { , -
(b) Have the documents referred to in (a) e e o H“'! " -l

above duly attested by a Gazetted Officer
and numberd accordingly ?
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ipniieztion U/9 19 of Adninstrative Tribunel let, 1985
F11lsd on 17-80--19688
Regn. Vo, {:;,)[7 0f 1988

signebure Of Registrsr

in e Cenlrel tdringtentive Treibunel, Aldzhabad.l

Betuyeen
Rem Sehni Pendey ssssescen s _i\..pplican%

(1) I (ropts), ikberpur
(Fox th) 321 5abea veee»»  Respondents

(2} L.o:' Supli. Tusts : aiza.bad

ENy S L/;M,,\, /)W.f,_- G ol
L{LI L »)I S\T‘ 11 - ':\vl L/'/"\} A:-}{/L ZV ““/

£2

Si. Mmgzmwc Dete of  Docwmsnts relied upon  Pags Wo.
RET Knrksd DLocanent

1 - - Application 02+ to {6
2 AL 13..2-88 Vemo. O0Ff Chexrges 7
5 L2 20288 Defance Sutmitted 8
& LG 26..2-28 Punisiment Order 9
5 Ll 12..5-88 Appeal to Resp, Wo.2 10 & 11
6 D 22.-.8-88 Legal Yotice %o Resp.
Wo.2 & the PVG Up, 12
¢ A, .‘.\
[ PN
""::ﬂv,s:\/;. 4 s | S 7 :’.
(R.XK. ‘lew'arl)
Advocate
154, rweshottamnoger,
4llahabad-l16

- S, Y . ; /
- L/‘:G.t’j—} 4."7{»& .')i k')" /‘/.\z/‘" i/ ’\'\ L

’-(’

L./\‘/: I\,\, - \ u 4 "'\7/ ?/ndm(\(%(\
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Details of Apphcatwn‘QJ

ol

A A
i~ Particulars of the Applicant :— % A
@( B
&) Name of the Applicant A8 HT P B ey aged 32 years
(ii) Father’s Name fri ‘aamd Yam Pandeoy
(iii) Designation & - ’m&lk‘iﬁu Hahbo . P .y
%iml 2 ’ Qmj e T iak,
Office in which employed,
(iv) Office Address w
Y7 L
{v) Address {or scrvice ¥111, WBsA T, Po0, AlNy Diat. P
of all notices
£ ,
2= Particulars of the Respondents :—
i) Name &/Or Designati Fat e . !
(i) Name signation {1 “j.g,’xf'gpgsﬁ » Aikabarpmr {!erﬁ) , Paisabad
(iiy Qfficial Address {f’; e, Mpdt. Posts !‘tizabad

il Addres for servies () O‘/iw"" 4 7/'7)'-«51&/ /i ”\/’l o ”‘J
' -of all notices . ' IL‘L)_( 6 / NLb Ny Z\/../

&_\._...

A
ﬁ,{/\,cw ﬁ« /}*r -\/\’ ‘7\/ S
3~ Partx culars of the order against which applicacion is made :— -:=7 / } / } J Q/
(if Order No. S L TP Chaaked ;o - ,}49
(ii+ Date TR o L7 *

2oy tesbarpar {(Borik), Paizabdad

(IV) SUbjCCt in brief I mng "fk*ym g“ﬁaaﬁ
.

4- ‘_J arisdiction of the Tribunal

The applicant declares that ths subject matter of the order against which ks wunts re dressal
is withia the Jurisdiction of the Tribunal,

5~ Limitatior
The appficant further declares that the application is within the limitation preseribed in
sectidon 21 of the Administrative Tribunal Act, 1985.

&~ Fgets of the cale

EAUES w AR TR g it

“The facts of the-case are given below :~

r A g
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: 33
(1) The apnlicent is 2 contingent paid

Chrukidrr -t iiahboobzanj. Sub Post Cffice in district
Friznabrd. He uns appointed by the 3.0.I.(Posts),
Goshringand, Faizabad vide his memo Jo.4/liahboobganij
dated 8.5.1981, He was served with 2 memo of cherges
by the sub Divisional Insvector (Posts) akbarpur
(forth) Frizebod (Aestondent YNo.1) vide his rero
Jo.A/Gcneral/C.P.Chaukidar dat=d 13.2.88 at Annexure
-1 on page ‘f o He submitted his defence on
20.2.88 vide copy at Annexure i-2 on page 2;. But

the learned respondent no.1 terminated his services

vids his rewo ﬁo.a/u@neral—z/ L.uhaukidar dated

26.2.88 ot Ann@xur n—3%aopeﬂl to tlc léqrnPd Senior
Supcrintendent Posts Gaizabad (3esvondent Ho.2) on
12.3.88 vide copy at annexure i-4 on pages ;f} &

As the 514 =ppenl remained unattended for the last 7
sonths this aprlication is submritted before the
Hdoa*ble Tribunal,

(11) The only charge against the apnlicant is

th~t on Sunday the 7.2.88 the learned respondent no.2
prid = surprised visit to Mashboobganj sub Post Office
at 12.25 hours (noon) and he founi the arplicant
abscat from duty. It was the duty of the Chaukider

to have deputed a substitute on his risk and respon-
sibilitics on Sunday 2nd other holidays. The 217 owance
of the substituie used to be paid by the departmeant.
But 2t the tirme of surorised visit asither the
apnlicent hirself nor his substitute were found on

duty. Thus the =pplicant was chargsd for having




g

wglected his dutye.

In his defence the arplicant had stated that

-

he had deputed Shri Rajmani as his substitute. The -

Hejuani fell some dysentary trouble for vwhich he went
to the loeal doctor shri ilshatam Singh for obteining

medicine. H2 also returned before 13 hours i.e. in

herdly 40 winutes and there after he remained on duty
throughout day and night till 8.00 A.M. of ¥onday.
The «pplicant also submitted o medical certificate

of the illness of shri Az jmani in sup.ort of his

sssaertion.

(111) The learned restondent no.1 without comm-
enting on the defence submitted by the applicant
teprasinatzd his services. The punishrent order is not

=nint~insblas dbecaquse

() ‘its very first sentence clearly indicates
thrt it hnes be2n passed on an exprsss order of the
cnrned opnellats authority, the Senior Supzrintendent

Posts Faizabad (Respondent Jo0.2) and

(v) Its = totaly non-speaking order as it
dczs not irticate for what re=asons the services of the

spphicant were terminated.

(iv) “he =pplicant also issusd a legal notice

to the FeileG.,J.P. and tc the Senior Superiatendent

Posts fnizabed on 22.3.83 vide copy at innexure A-S
2

oa nage,to vxpedite decission of the ar licant arreal

-, %';gtgffg"f'§ﬁ21‘§

44

=
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or to put hiz b-ck to duty but that too réemained

un~ttended,.

Relicf sought for:

(1) The vpunishment order dat=4 26.2.38 =t
Anncxure 4-3 on pags may Kindly be quashed and

The ~policant nny be ordersd to be taken back to

ol ut:y'o

(11) He rey be ollowzd the cost of this suit.



‘“"‘6 b

- 8- Interim order, if prayed for— NIL

9. Details of the remedies exhausted )
The applicant declares that he has availed of ali the remedies available to him under relevent

@ service rules—
Ho prefexTed on appsal to Resps Fo.200 12/3/868

veaeined wnettended desplbe a legel notico
~ nn. A~7 on page 12« ! Hence this appli.-

. igsuned

vat &

'y
']

on22.8.88 vide copy

ention is sutaitbed
10- Matter not pending with any other court etc. :-

The applicant further declares thai the matter regarding which this application has e.n
made is not pending before any court of law, or any other authority or any other b.nch of the
Tribunal,

11~ Particulars of the Postal Order in respect of the application fee :-
(i) No. of 1. P. O. D4/ 225808
(ii) Name of Issuing P. O. Allahobad H.Ps0.

(iii) Date 34..8.-85

(iv) P. O. at which payable _ Allahabad H. P. O,

12~ Index- An Index of the documents to be relied upon is enclosed with each sopy of this application
Ny

13- List of enclosures ;-
(i) Vakalatnama

(ii) one I. P, O. for Rs. 50/-

(iii) Filyva documents to be relied upon

In Verification

I, Qam sa,l_xai fPengia.‘I S/O Shri jnend Rem Pandey aged 32

years R/O Viuo_*iugwppr, PoDesAinuizn  and working as3% C.P. Chenlgbdamby

. i zabad Dist. Paizabad
verify that the corRen?S rom{? to 13 are true to my p rsonal knowledge & beli:af and that [ have not

suppressed any material facts, _ :

Place- Allahabad
PDate ]98 .17t-lj.0w-s88

To

Signature of apphcant '

UTF M SRR

The Registrar, Central Adminstrative Tribunal,

Allahabad--211001 ~
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABLD
CIRCUIT BENGH LUCKNQW

e Ocho NO,1217 of 1988

ToA.Reqgon N0O,92/92 T L

Ren schal Pandoy Applicant
Versus
Union of Iindla and others Opp.Parties
PRAYER

I¢ 18 nmost respectfully stated that the
Hon’ble Tribunal vide their orders of 9.2.91
hezd oréered that exparte hearing may be done in
this casso

The Cowmtar cffidavit/written statement has not
besn filed by Respondents.The case may now be listed

he

for final hearing exparte at the earlist date
t3 elpeedy ordored by Hon'bae Tribunal vide their
oréarg dated 903.91,

fsuelmowsDatad applicant
B %: "
’1}]‘ 14 N Jem0 L1992 LI RATVK W9 5™




To,

The ".1ce Cheoirmau
i C,A.I,Allshapad

Sir,

dy O.A, Begu,no, 1217/88 R,5,Pandey vs, U,0,I, &«

Otuers is peuding fa final disposal i your Hon'ble Tribunal
a

: since loug, It is learut that the abovementioned casec is

. being transferred to C,A,T.Lucknow, Being dismissed from

service and having no source of earniug at my Home Town,
h I have shifted myself to Allenabad and &n residing with my

nearest relation Shri 4,G,Dwivedi, Saldri, Allehabed,

PaAYER
! As Allshaped lies iu the jurisdictiou of C,A.T,
" Auiansoaa , i1t is prayed that my cese may uot be transferred

. to C,A,.T,Lucknow, It will cause great hardship to me,

Yours faithfully,

‘ JIFRTE| ‘H’\L(%Q
S L, §Q}1,4,, 189Sz (R,s,Pandey

S
: < o § ey
LKL TEWARL

HGvocats
. vy Zorshottam Naes.
[ {eldabad)
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S‘%"”“ Allakzbad-16
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TN THE CIMNTELL ADMINISTRATIIVE TRIBUNAL
: LUCe:OWw ‘

§
i
.! LUCKNC A EohCH
! Opwo. Resicency Ganchi Bheven,LuckncWw.
: y
o < ¢ @& 3 '%/\’
Date 3

7TA- 9L ’ QL T
-

e ‘f}_ﬂ_@? OF —2682cT (TF

...... .
Fan

Appolicant.

SubyunlBadodFe-= Fayabed
g rtrotet= GL P(};l' O‘J' ) L‘(}-J yd (')[@&_Respondents .
. UK. Tewond, v, 18U, Par shohiom nNea sy, Khut delocel
- Alohabod

WAS Rend,

N3 QUL Ady. CAT, 27 -, Thor n
P\\\GJ/\«I\OOCYL .

leasze take rnotice thiat the apglicert

a cory

es=nted an apylication
s-ewit™ wrich has keen reaistred in this Tribuna *
% Q2L for E-Jl 4 Cowmnlsy.

}—-l
[e}]
3
O
¢t

.
bRal
-

1f, n~ appearance 15 ~=de on your behalf, your pleater cf
. q s . .
-y some one Quly autrorised to Act a G pleal Con your Lehalf
- szil application, it will 2 heard ar?d decid=d in yovr afcence.
- Falit = ~ i —
jver uncer my hand anc the seal of the Tribural this ;7

af0f A 1922 ]
’j;ﬂ
For Deputf RQ@;/{« r.
2 s S

£l




